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LEGISLATIVE ASSEMBLY. 
VI e, the undersigned, members of the Select 

Committee to which the Bill to regulate the pay-
ment of wages to certain classes of persons em-
ployed in industry was referred, have considered 
the Bill and ha.ve now the honour to submit this our 
Report, with the Bill as amended by us annexed-
thereto. 

We desire to acknowledge the valuable assist-
anoe given to us by Mr. N. A. Mehrban, Assistant 
Commissioner of Labour, Bombay, who attended 
our sessions and placed at our disposal his intimate 
knowledge on the subject of payment of wages. 

Clause I.-In sub-clause (4) we have deleted 
the words which exempted the railways, other than 
railway factories, from the opera.tion of the pro--
visions relating to prompt payment. In place of 
this we have modified clause 5 80 as to enable the 
Government of India to exempt railway services 
to the extent that rna y be necessary. 

In sub-clause (5) we have deleted the words 
which would have enabled IJocal Governments in 
extending the provisions of the Act to do so in a 
relaxed form. 

We have raised the limit of wages in sub-clause 
(6) from one hundred to two hundred ru~. 

Clause 2.-We have recast the definition of 
U industrial establishment" and enlarged it by 
including inland stcam-vt'ssels, tramways, and 
docks, wharves and jetties. We have also re--
vised the definition of "wages". It seemed to 
us that in its original form it would have rnade it 
p088ible for an employer to circumvent the pro-
v.wons relating to deductioI18 by attaching condi-
tIOns to the payment of wages, in whole or in part 
and forfeiting substantial sums for non-fulfilment 
of such conditions. Our revised definition is de-
aigned to include in wages everything whioh the 
workman would receive if he fulfilled all the 
conditions while section 7 ensures that deductions 

. for non-fulfilment of the conditions or for othe; 
reaaons, are limited to those permitted by the 
Bill. 

ClaUIJe 3.-We have recast this clause. One 
object of the redraft is to make it clear that the 
employer or ~thcr pers?n need not pay wages per-
lIOJ1&lly, but 18 respollBlble for their payment. In 
respect of contractors, the intention is that the 
contractor should be responsible for payment 
where he undertakes actual work for the principal 
employer and is in charge of the labour and that 
the principal employer or his manager 'shOUld be 
Je8ponsible where the contractor merely contracts 
for the supply of labour to the employer. 

ClaUIJe 4.-The chango places the responsibilit.y 
on the person responsible for the payment of 
wages. 

OlaUIJe .5.-Sub-clause (1) formerly provided 
for the payment of wages within seven days but 
allowed an. extension, where the seventh day was 
not a working ~Y, to the first working day there-
after. We cODBlder that extension undesirable and 
have not only deleted the reference to it but hav" 1ll01l.LA.D f ..... 

by providing for payment on a working day, further 
reduced the period that will be available in some 
cases. At the same time, we have, by a majority, 
allowed three additional days for large establish-
m~. . 

We have omitted the original sub-clause (3) 
which gave Local Governments the power of ex-
emption and have in place of this modified clauses 
US and 21 so as to secure the employer against 
penalty where he could not reasonably have 
complied with the provision. 

The new sub-clause (3) has been explained in the 
note on clause 1. The new sub-clause (4) is de-
signed primarily to secure that holidays are not 
rendered incomplete by the necessity of the 
employee attending the factory or other establish-
ment. 

Olause 6.-We consider that in industry the 
payment of wages in kind lends itself to abuse and 
that the practice, prevalent in a few factories. of 
paying in grain, should now be stopped. We have 
therefore added this provision. 

Olause 7 (formerly clause 6).-We have res-
tricted the list in sub-clause (2) to a definition 
of the types of permissible deduction and have 
removed certain substantive prescriptions formerly 
included here to other clauses. We have added 
a provision for deductions on aceount of absence as, 
particularly with our revised definition of wages, 
the employer would otherwise have been obliged 
to pay wages to men who faih'n to appear for work. 
ConditiollB to govern such deductions arc con-
tained in the new clause 9_ 

Clau8e 8 (fonnerly clause 7).-The Bill originally 
gave Local Governments the power to prescribe the 
acts or omissions for which fines could be imposed.. 
We consider that this would be an invidious task 
and that the presoription of official li.'itB might en-
oourage some of the numerous employers who 
never impose fines to institute the practice. We 
have therefore left it to employers to frame their 
lists and to secure official approval. Where no list 
is submitted, no fines will be legal. 

In sub-clause (4) we have substituted " wage-
period" for "month ,. as the original provision 
would have given serious difficulty in administra-
tion where the wage-poriod is lm.ls thu.n II. mont.h. 

We have provided in this a.nd in clu.usll 10 for the 
right of explanation by the workmen and for .80 
procedure in imposing fines and deductions as well 
as their entry in a register. We collBider it desir-
able that the procedure sh~uld include the supply 
to t~e workmen of a wntten statement givin& 
partIculars of the deduction and the rea.son for it. 

OlaUIJe 9.-800 note On clause 7. 
OlausB 10 (formerly clause 8).-See note on clau88 

8. 
Clause 11 (formerly clause 9) and Clause 13.-

The concluding part of clause 11 Ilnd the whole 
of clause 18 represent tfl\usfers, with minor 
~odifiC&tioDl, of prescriptiorul formerly embodied 
m olause 6(2). 



Olamr.12.-Most of this clause represente a 
transftlr from the former dautle 6(2) ; but following 
a recommendation of the Royal Commission on 
Labour we have added a prohibition of the- reoov.ery 
of travelling expenses. 

Clause 14 (formerly clause ll).-The alteration 
in sub-clause (2) is del:!i,gned to ena.ble Govern-
ment to appoint persons who are independent of 
the railway IwthoJ'iti(,'! and some of us cOIlllicier 
that only "such persons should be appointed. 

, Olause 15 (formerly clause 12).-We have de 
fined the qua.lifications of the authority to be 
~ppointed on applicat~ons. 

By a majority, we have given the authority 
power to extend the period laid down by sub-
clause (2); some of us would have preferred to 
fix the period at a year instead of six month!!. 

We were equally divided regarding the desir-
ability of retaining sub-clausc (5), but have agreed 
t.hat if it is to be retained, there should be pro-
vision for an appeal and have modified clause 17 
accordingly. 

Clause 16 (formerly clause 13).-Sub-clause (3) 
has bee,n added to secure expedition. 

Clause 17 (formerly clause 14).-We have speci-
fied the appellate authorities. See also note on 
ol&U8e 15. 

Olame 19.-This is designed. to preaerve the 
employed person's right to recover wages, and 
enables him to recover compensation, from his 
employer. 

Clause 20 (formerly clause 16).-See note on 
clause 26. 

014UBe 21 (formerly clauae 17).-See note on 
clause 5. 

C14usf 25.-We have added this clause. 
CU&U8e 26 (formerly clause lO}.-We have trans-

ferred the power to prescribe the procedure of the 
tribunals to the Government of India as we con-
sider that there is no need for provincial variations, 
and we have provided for three months' previous 
notice of rules so as to ensure adequate consulta-
tion with the interests concerned. 

Sub-clause (4) reproduces "part of the formel' 
clause 16 (2) in such a form that the penalty O&D 
be adjusted to the offence. We have doubled 
the maximum penalty. 

The other changes a.re mostly consequential. 

2. The Bill was published in the Gazette of 
India, dated the 16th February, 1935. 

3. We think that the Bill has not been so al-
t.ered as to require re-publication, and we re-
commend that it be passed 11.8 now amended. 

N. N. SIRCAR. 
F. NOYCE. 
-H. P. MODY. 
-N. M. JOSHI. 
SYEn GHULAM BHIK NAIRANG. 
A. G. CLOW. 
P.R.RAU. 
-MOHAN LAL SAKBENA . 
• AMARENDRANATH CHATTOPADHYAYA. 
·B. B. VARMA. 
·V. V. GIRl. 
·S. K. HOSMANI • 
• 8. 8ATYAMURTI. 
R. D. DALAL. 
J. A. MILLIGAN. 
A. AZIZ. 



MINUTES OJ'DISSENT. 
I have various objectio!l8 to the Bill as it has 

emerged from the Select Committee, but in this 
Minute of Dissent, I «hall confine myself to" justa 
few matters of importance. 

2. Clause 7(2).-Clau8e 7(2) of the Bill gives a 
list of the deductions which may be made from 
wages. This list does not include forfeiture of 
wages in lieu of notice, and thus takes away the 
right which an employer now has under the terms 
of any special contract he may have with his 
workman, of deducting the amount of such for-
feiture from the wages due. The question was 
discussed at great length by the Bombay Strike 
Enquiry Committee presided over by Mr. Justice 
Fawcett, and they held that "if any permanent 
operative leaves service without notice, he shall 
be liable to forfeit by way of liquidated damages, 
at the discretion of the Manager, the whole or part 
of the wages due to him for the 14 days immediatelv 
prior to his so leaving". As far as the Bombay 
Mills are concerned the right of forfeiture has 
not been exercised exoept in very special circum-
stances, but that is no reason why it should be 
abolished altogether. It was argued in the Select 
~mmitt(\e that ~n. employe~ would not be pena-
lised by the Om188lOn of thiS type of deduction 
from the list of pennissible deductions from wages 
since he would have his remedy at common law, 
and could sue the workman for breach of contract. 
I maintain that the common law remedy, to which 
the Select . Committee referrred, is. no remedy 
wha.tsoever In the case of a workman In India who 
on leaving employment without notice, is, mor~ 
often than not, absolutely untraceable, and even 
if traceable, cannot be made to pay for the loss 
suffered by the employer owing to the breach of 
contract which has taken place-. In the circum-
sta~ces, the best method of recovering the compen-
8a~ton due. to the employer for the operative's 
fallure to glVe the. prescribed notice would be by 
means o.f ~ deductl~n from the wages due to him. 
!f the Btll18 passed lOto law as it stands employers 
In .future wo~l? be justified in withdrawing the 
reClpro~1 prIvtlege which workmen now enjoy. 
at least In the Bombay Cotton Textile Industry of 
rec~iving 14 days notice, or 13 days wages, beiore 
theIr employment can be tenninated. There are 
several ways in which this can be done, and it 
would mean a reversion to the old system which 
would be deplorable. 
. 3. T.he ne.xt point I desire to make inconnec· 

tion ~l~h thiS clause is the absence from the list of 
perm1Sslble deductions o( a clause authorizing 
recovery of cost ?f cwth damaged by the opera.tive 
on account of hts own negligence. The Bill oon-
te~plates a fine for bad and defective workman-
~hlP, but the total a~ou~t of fine which may be 
Imposed on an operatlVe In anyone month is not 
to exceed half an anna in the rupee of his total 
Dlonthl~ wa~e. This limit is very low; 011 account 
of the ~Iversification in production which has taken 
place In the :rextfle Industry as a result of the 
Noyce Comnuttec s reoommendatiOll8 the value 
of clot~ at.present puaing through the hands of the 
operative 18 much th' more an It was a few years 
~go, and. the small ~mount of fine oontemplat.ed. 
lD the BIU would neIther bear any proportion to 
the monetary value of the de.mage inflicted, nor 
1I10l1"AD 

act. u ad~nt to bad pr care1eae workme.nahip. 
Th18 questIOn' was alMo discussed· before the 
Fawcett Enquiry Committetl, who held that " it 
would be clearly lUll'(\a!lOna.ble for the emplO!}'er. 
not to have power to recover compensation for 
damage caused .by the nogligenee of 0. weaver, by 
fine Or deductIon from wages". They further 
s!,&~d that " th~ limit of 2 per ceD:t. of an opera-. 
tlVe s total aarmngs for a month (Imposed in the 
Millowners' Association's then Standing Ordel'fl 
for Operatives) would be too small to cover such 
108868 in most cases", and therefore suggested that 
" a separate provision should be made for fines for 
damaged cloth whioh should be fixed on a com-
pensa.tory bll8is not exceeding the estimated 1084 
to the mill owing to the damage". This recom-
mendation was subsequently accepted by the 
Millwoners' Association, and a rule was framed 
which in its operation has been found to work very. 
well in Bombay, and has created no hardship. 
Even the Whitley Commission recommended that 
"the law should provide that deduction should 
in no caso exceed the wholesale price of the goods 
damaged". My contention, therefore, is that the 
limit of fine in (laSe of had workmanship iB alto-
gether inadeq nate, aud falls far short of the· 
authoritative findings of two expert committees. 

4. Another issue arises out of the list of permis-
sible deductions included in clause 7(2). I see 
from the notes appended against clause 6 that 
" the practice prevalent in a few factories of pay-
ing in grain should now be stopped ". Does this 
mean tha.t the cost of grain, cloth, etc., supplied to 
the operative by the employer would not be a deduc-
tion admisi-lible under clause 7(2)? If so, grain 
and cloth shops, canteens and the like which have 
been established by many mills for the benefit of 
their operatives, and which serve a. really useful 
purpose, mip;ht have to be clost-A down, and, 
extortionate money-lenders and shop-keepers 
might take their place. 

5. Clause 8(8) lays down that fines realized 
" shall be applu)d oAly to Buoh purposes beneficial 
to the persons employed in the factory as arc 
approved by the prescribed authority". Ac-
cording to the Standing Orders for Operatives laid 
down by the Millownel'8' Association, Bombay, all 
fines imposed arc credited to a Welfare Fund, 
and utilized for such benefit or benefits to the 
operatives 11.8 the Mill Company may determine. 
Discretion in the matter of utilizing such amounts 
must rest with the employer. After all, when a 
fine is imposed, it neeeRHarily follows that the 
employer has suffered at least a corresponding 
financial loss, and it is, therefore, really his money 
which is cl'tldited to the Fund, and provided it is 
spent for the benefit of the workpeople, there 
should be no outside interftlreD(1O at all. 

6. I may add that, in the views I havfl expJ'6ssed 
with regard to fines for bad workmanship, deduc-
tions for supplies to workmen and the manner of 
the utilization of fincs, I have the coneurrence of Q 

number of employers' or~anizations in varioull 
parts of India. 

H. I'. MODY. 



&ctiol& 1, GlauB( (4).-We feel that the Bill is 
too limited in ita application; it should be made 
applicable to all factories and workshops where 
twenty or more pel'8ODS are employed. 

Sectio,. 2, Olatul1e (ii).--We are of the opinion 
that the Aot should apply directly to industries 
such as docks, tramways, oil wells and plantations 
inoluding in the last category sugar plantations 
wherever such are run by sugar mills, and to 
leamen. 

&ct':Oh 4 (2).-We a.re of the view that the 
Government of Indio. should have accepted the 
recommendation for the general adopt,ion of a 
system of weekly payments, made by the Royal 
Commission on Labour. If the immediate adop-
tion of the system of weekly payments is rega.rded 
88 not practicable, we recommend the adoption of 
at least a fortnightly wage payment system, wher-
ever Trade Unions prefer it. 

Section 5, Clause (l).··-We do not agree with the 
change made by the majority of the Committee 
in allowing a ten days' maximum period for pay-
ment of wages in factories employing more than 
a thousand people. 

Sectum ·5, Clause (2).-We state it as our view that 
where the employment of any person is terminated 
by or on behalf of the employer, the wage earned 
by him should be paid on the day of discharge. 

As regards payment of wages to heirs of deceased 
workers, some easy and prompt method of pay-
. ment should be dpvised. 

In the case of unolaimed wages, facilities should 
be provided for payment when the claim is made 
even after 8 period of six months. If the sum is 
not claimed within thrcf) years, then it should be 
credited to a fund to he spent for the welfare of the 
workers. 

Section 6.-,,-Most. of us are of the view that fines 
should be abolished altogether. 

&aion 6, ClaUl!lC (2A).--We feel it is nece88al'Y 
to define the word" fine" to avoid any misunder-
standing as fines may be both direct and indirect ; 
" Fine" maybe, therefore, defined as eny mone-
tary loss suffered by an employee by way of redu.c-
tion in the ra~ of pay ~mporarily or permanently 
in the same grade or scale of payor deduction of 
part or the whole of gratuity or employers' con-
tribution to the pro (ident fund or of any allowance, 
as a penalty. 

Section 6 (2) (k).--Most of us are of the view 
that deductions on account of insurance premium 
of companies approved by the Government and 
also contributiolls towards trade union subscrip-
tions may he p~rmitt;(>d flO long ast.he workers e1\:-
press t,heir willingness voluntarily in favour of such 
deductions. 

Section 7, CkMIHe (B).-·-·We are of opinion 
that provlllions should be made to give the 
employee an opportunity of being heard through a 
Mpl'f>~(mtativ\J of the tl'ad .. Imion of which he is a.. 
member or any other person whom he may appoint 
in this behalf. Tbil:l will be in accordance with the 
.pirit of the· recommendations of the Royal Com-
mission on Labour. 

~ 'I (3).-Ifthe retention offines should be 
insisted upon, Wtl ad~ocate that the imposition of 
fine should not exceed an amount equaJ to a quar-
ter of an anna in each rupee of wages earnedbya 
worker.in a month.aIt is an admitted fact that 
low p~ w~rkers do not get an adequate living 
wage m this oountry. We suggest, therefore, 
that a worker getting Rs. 15 or less a. month 
should not be fined. 

Section 7 (7).--ln our view, the nmds aocruing 
from the realisation of fines should be adminis-
tered by a. ,Taint Committee consisting of repre-
sentatives of the employers and of TrBde Unions 
wherever suoh exist, and in their absence, of re-
presentatives elected by workers. 

Section 8.--The suggestion made by us under 
section 7, clause (3f. mav be adopted under 

. thls)ection also. • 

Section 10 (g). We recommend that the court 
fees in respect ~f any proceedings under this Act 
should not exceed what is provided for in the 
Workmen's Compensation Act or a maximum of 
Re. 5 whichever is less. 

&clio,. 12, ('''lause a.-We recommend that the 
words "error or" should be deleted and 'OO1ta 
fi4e dispute' to be retained, as we fear that the 
word 'error' is liable 1:Q be misinterpreted and 
misconstrued. 

SfJCtioo 12, Ckwse (5).--· We ar(' of opinion that 
the penalty provided for in this sedtion should be 
only in respect of applications made out ofmalioe 
a.nd we ~ommend the deletion of the words ' or 
vexatious • because they Rre vague and not capable 
of proper definition. We a.re further of opinion 
that the penalty should not exceed Rs. 25. . 

The reference in this Minute of Dissent to the 
cle.uses of the Bill are as in the Bill as referred to 
the Selfflt rJ()nunittee. 

S. SATYAMURT1. 

B. B. VARMA. 
V. V. GIRl. 

S. K. HOSMAN!. 

MOHAN LAL SAKSENA. 

A. N. CHATTOPADHYAYA. 
N. M. JOSHI. 

Section 1 (5).-1 would give Local Government 
power to extend the application of the Act to any 
industry or occupation. 

ScctiO'l& 3.-1 am not sure whether provision is 
made in this Bection for the payment of wages by 
the employers directly to Budlis or substitute 
workers. 

&ction 5.-When the employment is terminated 
by the employe.e with due notice or when he goes 
on leave, his wages should be paid on the day on 
whioh be terminates his· service or on the last 
working day before his leave begins. 

Section 7.--1 am not in favour of permitting an 
employer to make deductions on the principle that 

. .•. I. 



a deduction may be made 80 long as the wOlkeN 
expreu their willingness voluntarily. 

Section 7 (8).-The power given is too wide. 
I would suggest the omission of this 8ub-section. 
The reference to tools am materials supplied by the 
employer whioh was included in the Bill intro-
duced in 1933 is omitted in the present Bill with 
the midenl object that there should be no deduc-
tion for this purpoae. It is open to Local G<>vern-
ments to interpret " service" to include supply of 
tools and materials. This must be prevented. 

Section of British Truck Act of 1887 gives power 
to employees to appoint auditors of the ~unts 

The 2M July, 1936. 
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of the services provided by employers. The Bill 
should make provision for this. 

For proper payment of wltges statutory pro-
vision should be made for the inspeetion of weights 
and measures Ulled by the employers for ILscertain-
ing the produetion for which wages are paid. Such 
a provision is made by the British }4\lctory Act, 
section 117. Statutory provision on the lines of 
British Act of 191~ should also be made for the 
introduction of a syst.em by which the employees 
who are paid according to th(l weight or measUl'e-
ment of the material produced or handled, are 
permitted to appoint a representative to check 
weight or measurement of the material produced 
or handled by them. 

N. M. JOSHI. 



{As AJlDDED BY THE SILEer CO)O(lTl'BB.] 

(WJl .... .,..18 ...... 11IIlIaW tile IIIlID4lmlllti ....... 
IIr tile OommfUle.) 

A 

BILL 
TO 

/:teguJ4te the payment of wages tQ cma.n eIOBBe' of 
persons employed in industry. 

WBB8EAB it is expedient to regulate the pay-
ment of wages to certain classes of persons em-
ployed in industry; It is hereby enacted &8 fol-
lows:-

1. (1) This Act may be called the Payment of 
Short title, extent, (!om· Wages Aot, 1935. 

menoeDlent and applica. 
tion. 

(2) It extends to· the whole of Britiah India, 
including British Baluchistan and the Sonthal 
Parganas. 

(3) It shall come into force on such date as the 
Governor General in Council may, by notifica-
tion in the Gazette of India, appoint. 

(4) It applies in the first instance to the pay-
ment of wages to persons employed in a.ny faoiory 
and • • • to persons * • * 
employed (otherwise than in a !(J(J/,(Jry) upon. u.y 
railway by a railway admiuistration ~ eilJ¥r 
directly or tAro11!Jh a 81w·contractor, by a person 
fulftHing a contract with I/o milway administration. 

(5) The Local Govemment may, after giving 
th.ree months' notice of its intention of 80 doing, 
by notification in the local offioial Gazette, extend 
the provisions of the Act or any of them * * * 
to the payment of wages w any olass of persons 
employed in any induatrio.l establishment or in 
any class or group of industrial este.blishments. 

(6) Nothing in this Act shall apply to • * * 
wagea payable in respect of a wage-period which, 
over Buch wage-period, average two hundred rupees 
11 month or more. 

2. In this Aot, unless there is anything repug-
nant in the subject or oon-

DeflnitioIl8. text,-
(i) .. factory" means 8. factory as deined in 

clause (j) of 8OOtion 2 of the Factories Aefi, XV 0111114. 
1934 i 

(M) "indUBtrial establishment II mea", an-y-
(a) tra'I'fW)(JY ; 
(b) clock, wharf or jetty ; 
(c) tnlatttl BUram-t,,'68l1el; 

(d) mine, quarry or oiJ-jNUl ; 
(e) plantation i 

U) workshop or other eetO&bment in 
which articles are produced, adapted 
or mao.ufactured, with a view to their 
use, 1iraDaport 0 .. sale ; 

(iii) .. prescribed " means presoribed by rulee 
made under this Act; * 

(M» .. f'Qilway admMlistration" has 1M ~ 
GlBtgn«i to i# in cIa'We (6) 0/6tJCIion 3 of 
tie Inditm &:RltDa" Act 1890; .tId IX of 1890. 



(v) " wa.ges" mea.ns all remuneration, '" '" 
capable or' being expressed in terms of 
money, '" which 'U!ould, if the terma. 'of the 
cor£tr~t oj ('mploym~nt. express or implied, 
were juljUled, bt~ JXL!Jabk, w~ con-
ditumaUy UpM the f'egu/M attenda1lCe, 
good WO'rk O'f £',onduct or other behaviour 
of tl~ person employed, or OtherwilHl, to (J 

persrJn employed in respect of his empkly-
ment or of 'WOrk done in 8'1J1Jh twnploymem, 
amd includes any bonus or other additional 

·remuneration of the nature q/ort:said which 
'WOuld be so payable, but does not include-

(a) the value of any house-accommoaalion, 
8upply of light, ,water or medical at-
tendance O'f other atnenity ; 

(b) any contribution paid by the employer 
to a.ny pension fund or provident 
fund; 

(c) a.ny travelling allowance ortha value 
of any travelling concession; 

(d) any sum paid to the person employed 
to defra.y special expenses" entailed 
on him by the nature of hiB employ-
ment j or 

(e) any gratuity paya.ble on discharge. 
8. Every employer s'hall be responsible for the 
Responsibility for pay. paym,em to p6f'80n8etl&ploy-

ment of wages. eil by him of aU wages 
f'tIJ1IMed to be paid U'Mer this Act : 

ProWled that, in the case of persons employed-

(a) infaotories, if a person has been named as 
the manager of the factory 'U/nder c1aUMJ (e) 
of sub-section (1) of section 9 of the Fac-

xxv of 1934. Wries Art, 1934, 
(6) in inilustrial establishments, if there is a 

person responsible to the employe,- for rAe 
supervision aM r.ontf'ol of the inilustrial 
establishment, 

(c) up;,n railways (otherwise t'han in f~t0rie.8), 
if the employer is the railway culminiltra-
tion and the railway administration has 
nominated a person in this behalf for the 
local area COMef'ned, 

the person 80 MmRil, the person 80 responsibk to the 
employer, or the person '0 nominated, as the case 

.. J may be, s'haU be respoMble for B'IJ.Ch payment. 
4. (1) Every person responsible for the paymenl 

of wages under section 3 
Fisation of wage.periods. shall fix periods (in this 

Act referred to as wage-periods) in respect of whiM 
Ruch wages shall be payable. 

(2) No wage-period shall exceed one month. 
IS. (1) The wages of every' per8()n employed 
T,~ of payment of upon or in-

WagOll. 

{a) any railway, factory or iM1I8tnal e..&tablisA. 
ment upon 01 in which less than one thousaM 
persons are employed, shaU be paid before 
the expiry oj tM 8e'I.Iffl'Ith day, 

(b) any otMr f'ailway, f~Y Of' industricJl 
establishment, shall be paid before the exptry 
of the tent1a day, 
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ajtMfM ·IM i4y of tM wage-p«riod m IMpe« 
&j toW tAe.f1XA968 are payable. 

(2) Where the employment of any person is 
terminated by or on behalf of the employer, the 
wa.gesearned by him shall be paid before the 
expiry of the lIe('.ond working day from t}w day on 
which his employment is terminated. 

(3) The Govern& General itJ OouncU may, by 
general or special order, exempt, to suoh extent and 
8ubject to such conditions as may be specifted in 1M 
rwder, the person rt',sponsible for the payment 0/ 
tIlage8 to per80ns employed ?l'J)()n any railway (otM;-
wise IMn in aJactory) Jrom the operatUm of tM8 
~ in resped oj t1w wages oj any 8uch persons or 
c1418 oj such pet'SO'nB. 

(4) All payments oj wages shall be made on _ 
worhing-day. 

6. All wag68 shaU be paid in CUfTe1U coin or OM-
WOfu·lo·be ptJitl in cw- rency 1tOta or in both. 

"'" emn or curntlOg noW. 
1. (1) Notwithatanding the proviaioDi of sub-

section (2) of SMtion ,4:7 
Deduotiol18 which may of the Indian Rn.ilways 

be made from Wapi. Act, 1890, thew&gel oj IX 01 1110. 
an employee 1 poreun 

shall be paid to him without deduotioDli of any 
kind except those authorist.-d by this Act. 

Explanation.-Every pay.ment made by the 
enlployc>.d person to the employer orhi& IlgentAhaU, 
for the purposes of this Act, be deemed to be & 

deduction from wages. 
(2) Deductions from the wages of an· employed 

peraon shall be made only in accordance with the 
provisions of this Act, and ma.y be of the following 
kinds only, namely :-

(a) firte8 ; 
(b) tZeiluctWr18 for absence from duty ; 
(0) deduotions for damage to or loss of goods 

expre8ll1y entrusted to the employed per-
'8On for custody, or for 1088 of money for 
which he is required to account, where 
Buch dama.ge or 1088 is directly attribu.t. 
a.ble to his neglect or default; 

(d) deductiolll! for hoUBe-~n sup-
plied by the employer ; 

(e) deduct.ionHJo,. such other services supplied 
by the employer M the Govemor General 
in Council or * Local Government - • 
• may, by general or special order, 
authorise ; 

. (J) deductiolll! for recovery of adv&noes • • 
or for adjustment of over-payments of 
wages; 

(g) deductions * * of income-tax pay-
able by the employed person; • '1 

(b) deductions * • required to be made I 
by order of a Court or other authority II 
competent to make s'l.Wh orrld ; 

(i) deduotions for subscriptions to, and 1M 
repa.yment of adva.nces from any prooilltmt 
fUM to which the Pf'01JiI1ent Funds..4.ct, 

M102LA.D 

1926, applies Of' a.ny recognised provident XIX of 112'. 
fund as defined in section 58A olthe 
lodian Income-tax Act, 1922; and XI of 1922. 
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(j) deduotionafor payments to oo-operati'l6:* 
lIOCieties approved by the Local Govern-
ment or to a acheme of insurance maintain«l 
by tAe India,. Post Office. 

8. (1) No fine shall be imposed on aay etAployed 
Fi",". PCfBon Batie 10'1& rMpect of 

such acts and om.,6ions M 
hif pa'l't a,q t.he employer, with the previous approval 
of the Looa 1 GO'/}ernment Of' oj'the prescribed autJwrity. 
may have specijiefl by notice ",nder BUb-section (2). 

(2) A notiot!. specifying such acts and omission. 
,haU be. exhibited in the prMoribed manner on tM 
premises in ",hich the f'fmployment is ooilTied on, or 
in the caBe of p<118ons employed upon a railway 
(otherwise than itt a facton}). at the prescribed plaCfJ 
or place.!. 

(3) No fine shaU be imposed on nny emplqytd. per-
3011 flfltil he h(l8 be6'lt git'{ffl an opporttmity of showing 
MUBe against the fine, or ~ t]uw in. accordance 
with BUoh prooedtwe as may be presoribed 1M' til' 
imposition of jine&. 

(4) The total amount oJ :fon,8 which may he 
imposed '" '" '" in anyone wage-period 
on any employed person shall not exceed an amount 
ecpal to half-an-anna in the rupee of the wage,. 
payable to him in respect of that, wage-period. 

(6) No '" ... ... '" fine shall be impa.ed 
(J'JI, any employed person who is under the age of 
fifteen years. 

(6) No fine imposed on any employed penon 
shall be recovered from him by instalments or after 
the expiry of sixty day~ from the day on which it 
was imposed. 

(7) Every fine shall be deemed to have been im· 
posed on the day of the act or omission in. ru-
peel oj which it was imposed. 

(8) All. • • • fines and all reali-
satiolls thereof shall be recorded in a register to be 
kept by the person respons'ible fo'/' the payment of 
wages 1t11der s(>,etion 3 in such form as may be 
prescribt'd ; and all such r"aliHations shall be applied 
cmly to such purposes beneficial to the persollB 
I".mployed in the factory or establishment as are 
approved by the preacribed authority. 

Explanation.--Wben the persons employed upon 
Off' in any raiZ1oay, factory or indmtrial establish-
lIlent are part only of 8. staft employed under the 
same management, all such realisations may be 
crediteAi to a common fund maintained for the stafJ 
as a:whole, provided that the fund shall be applNd 
only to such purposes as anI approved by the pres-
cribed authority. 

9. (1) Deductions fltay be made under clams (b) 
of smrsection (2) of section. 

DedfldiotM lor a"-'u 7 on1 •• (m account of the from !MJI. ~:f 
absence of an employed 

person Jrom the }Rllmise(wlterc, by the term8 oJ his 
employmemt, he is required to work, such absence 
being Jor the 'Whole 01' (my part oj the period dunn.g 
which he is 80 r(>,(}uired to 'U7()rk. 

(2) TIU'; amount of such dedudi.on shaU in no 0IU6' 
h6M to the wages payable to the empl.qjecl person il~ 
respect oj Ute wage-period/or which the ,~­
tion is 1¥/Ilde. n larger proportion than 1M period for 
whicA k6 was absent bears to the total perM, 'lJJithi", 
such wage-period, during which, by the terma of AiB 
rmployment, he was required to~ work. 



,~. 

-. 

10. (I) A deduction. under clause (e) of sub· 
Dod~ti.onafordamapor section (2) of section 7 

I08Il. shall not f'"xceed the 
~mount of the damage or loss caulItld to the 
employer by the neglect or default -of the employed 
person and .~hall not bf. made until the employed per-
soo has been given an opporttmity of showing cause 
against the deduction, or otherwise than in aooonlanoo 
tllith It'/.tCh procedure a8may be prescribed for the mak-
ing of such detluctWn.,. 

(2) AU sucl, deduction.~ and all mJ,lisationa thet-rof 
shall be recorded in OJ register to be /rept by the person 
re.8ponaible for the-payment of wages under section 3 
in. Buch form as may be prescribed. 

II. A deduction under clause (d) or c:lau.se (e) of 
Deductiona for le1'Vioefi sub-section (2) of section 

rendered. 7 shall not be made from 
the wages of an employed person, unless the AtYu". 
accommodation or other service has been ac-
cepted by him, as a tenn of emplbyment or 0ther-
wise, and slloh deduction shall not exceed an 
&mount equivalent to the value of the MU86-
oorommodation swppbied or the servioe rendered and, 
in the 0IJ.3e of a deductWn. 'Undev- the said cla'U8e (e), 
shall be suhject to IJ'UCh oonditicma as the Gof)('Jf'nOf' 
General itn Council or the Local Gover-nment may 
impose, 

12. Deductions 'Unau clause (f) of sub-sedion (2) 
, of 8ecti£m 7 shall be aubject 

Detllldio718/or recove.rll 0/ to tl.- j'_I1_' _.J; •• 
~, T~ !JfMJWlng OOnWI+'WnB, 

namely:-
(a) recovery of an advance of money given 

before employment began ,hall be made 
from the first payment of WageB in re;pect 
of a compkte wage-period, but· no 'f'e()(J1)erg 
shall be made of suoh advances given for 
traveUing·e;epenses ; 

(b) reoovery of advances of wages ttOt already 
earned shall be subjoot to any rules made 
by the Local Government regulating the 
extent to whioh such adva.nces may be 
gWen and the instalments by whioh they 
may be reoovered, 

3. DedudiOf&8 under clause (j) of sub-Beol\cm (2) 
D ........ . , _.. of 8edion 78. hall be subject 
~""'" Jor papma''''' t h·-.1;. . th to oo·operative 'OOWIU and 0 suo COT6UI66Wns as e '_anee .tChstllU. Local Government may 

impose. 
14. (1) An Inspector of Faotories appointed under 

J t Bub·section (1) of section 
nspeo ore. 10 of the Factories Act, xxv of liS,,-

1934~ shall be an Inspector for the pllrposel! of this 
Act m respect of all factories within the local limits 
assigned to rum. 

(2) The GotJernor General 'in Coum.ou may appoim 
InspedorB for the purposes of this Act in respect 
of all. persons e~ployed upon. & railway (otJte.rwi6e 
than ~n a factory) to whom this Aot applies, 

. (3) The Local ~overnrnellt may, by notification 
lD. the local offiCIal Gazette, appoint such other 
persoll8 as it thinks lit to be Inspectors for the 
purposes of this Act, and may define the local 
~mits ~thin w~ch and the olass of f~ a~ 
mdustrial ?Stab~hlDents in respect of which they 
shall 6Xel'Ol8e thoU' funotions. 
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(4) An InspeotAlr may, at aU ~Aourw, 

enter on any premises, and make such examination 
of any regiater or document, and take on the spot 
or otherwi!le auch evidence of any person, and exer-
cise such other powers of inspection, 808 he may 
deem. neeessary for carrying out the purposes of 
this Act. 

(6) Every Inspector shall be deemed to be .. 
public servant within the meaning of the Indian 

~ .. v of 1880. Penal Code. 

15. (1) The Local Govemment may, by notification 
. in the local official Gazette, 

Clai~ IoI'i&ing out of appoint any CotnnMsftoMr deduotioll8 from Wagetl or , 
delay in payment of wages for W orkfrum .~ CompenIG-
and penalty for malieioue tUm or otMr officer with 
or nutioue ol&inl8. . J.'.l- .1 ezperumoe as a '""""11'" oJ a 
CWil Court or as a stipendiary Magistrate to be the 
authority to hear and decide for any specified att>..a 
all claims arising out of deductions from the wages, 
or delay in payment. of the wages, of persons em-
ployed or paid in that area. 

(2) Where contrary to the provisions of this Act 
any deduction has been made from the wages of 
an employed. pert!On, or auy payment of wages has 
been delayed, such person himself, or any legal 
practitioner or any official of a registered trade 
union authorised in writing to act on his behalf, 
or any Inspeotor under this Aot, or any other 
person at1iing with the permission of the authority 
appointed under sub-8(~ct,jon (1), may apply to 
such authority for 0. direction under sub-section 
(.~) : 

Provided that every Buch application shall be 
presented within six months from the date on 
which the dedul}tion from the wages W&.8 made or 
from the date on which the payment of the wages 
was due to be made. as the case may be : 

P"oWleil I"'riller that any application may be 
admitted ajt.er the said period of si« month., when the 
applil'ant slltisji.f'AI the authority t/!.at hp, ~l ,ufftoie'ttt. 
catue f()r 'not 'ma1cit~.q tl,e appliration within /fuch 
period. 

(3) When any application under sub-section (2) 
is entertained, the a.uthority shall hea.r the appli-
cant and the employer or ot,her person responsible 
for the payment of wages under section 3, or give 
them an opportunity of being heard, and, a.fter 
such further inquiry (if any) as may be neceBSa.ry. 
may, without prejudice to any other penalty to 
which Buch employer or other person is liable under 
this Act, direct the refund to the employed person 
of the amoWlt deducted, or the payment of the 
delayed wages, together with the payment of suoh 
compensation a8 tht' authority may think fit, 
not p.x.e~ing ten times the amount deducted in 
the former case and not exceeding ten rupees in 
the latter: 

Provided that no direction for the payment of 
compensation sha.ll be made in the catle of de~ed 
~II if the authority is satisfied that the delay 
wal due to-

{G) 0 bono.fok error or bona.fok dispute 18 
to the amount payable to. the employt'd' 
person. or 
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(b) tlufOOCtJmftCe of an emerqrmcy, or tile ~. 
ence of ertropticm{ll circllm.~taftCU, MAch 
tIt.nt the per1M' rf'8p()nsibk~ for fh~ paymlmt 
of the Wllgf.8 WQ8 unable, rlLOllgh cTercuill(f 
reasonable d1:1i.qmrt, to make pro'tnpt pay-
men,', or 

(0) the failure of the employed person to apply 
for or accept payment,. 

(4) Any amount. dirt'Cted to 00 paid under Bllb-
section (3) may be recov("J'{'d in the manner pro-
vided in the Code of Criminal Procedure, 1898, Vol 18!t!!. 
for the recovery of fines. 

(6) If the authority h('.aring any application 
under this section is satisfied that it was either 
malicious Or vexatioufil, the aut,hority may dm-ct 
that a penalty not exc("cding fifty rupel's be paid 
to the employer or other person responllible for the 
payment of wages by the person presenting the 
application, and any such penalty may be recovered 
in the manner provided in the Code of Criminal 
Procedure, 1898, for the reeovet'y of Dlli'B, V o1189~. 

16. (1) Employed persons (whether upon a 
Single application in rea. railway or. in a ~actory 

pect of claim. from unpaid or other mdustrial es-
pmp. tablishment) are said t.o 
belong to the Bame unpaid group if they are borne 
on the same establishment and if t,heir wages for 
the same wage-period or periods hav~ remained 
unpaid after the day fixed by section 6. 

(2) A single application may be presented under 
eection 16 on behalf or in respect of any number 
of employed persons belonging to the same un-
paid group, and in Buch case the maximum com-
pensation that may be awarded under suh-section 
(3) of section 16 shall be ten rupees per bead. 

(3) The authonJ-?1 may dR.al with any number 
of treparate pettding applic,atiOfl.8, presented tltldn 

sedion 15 in re8p('ct of pef8008 be1mIging to the 
Batne unpaid group, as a single appU.a:uion pre-
rented under Btib-acdWn (2) of t:his sectirm, and the 
fW~ of tkat 8ub-sectim~ shaU apply accorcl-
'Ingly. 

/1. (1) An appeal against a direction made 
A; under sub-section (3) of 

ppeal. section 16 may be pre-
ferred, within thirty days of the date on which 
the direction was made, i'l a Presidency tow? 
bPfore the Court of SmaU Causes otld elMwhere 
before the DistNd Court-

(a) by the employer or other p(lfSOn res. 
ponsible for the payment of wages under 
section 3, if the total BUm directed to be 
paid by way of wa,ges and compensation 
exceeds three hundred rupees, or 

(b) by an employed person, if the total 
amount of wages claimed t,() have been 
withheld from him or from the unpaid 
group to wbich he belonged exceeds 
fifty rupees, Of' . 

(0) by tlh/,yperson tlireckd to pay a penally 
~ sttb-8ettion (5) of 6ection 15 . 

. (2) .Save &8 provided in sub-section (1), any 
direction made under sub"'8ection (3) Of' 8tlb-~,. 
(6) of eeotion 16 shall be final. 
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18. Every authority appointed under sub-
Powera of authorltieB ap. section (1) of section 16 rmted under _tion 16 * * * shall have all 

•. the powers of a Civil 
Vof 1908. Court under the Code of Civil Procedure, 1908, 

for the purpose of taking eviden~ and of enforc-
ing the attendance of witnesses and eompelling 
the production of document.s, and every such 
authority shall be deemed to be a Civil Court 
for all the purposes of section 195 and of Chapter 

V of 1898. XXXV of the Code of Criminal Proc~dl1re, 1898. 
/9. When the (ttttltority refeN"ed' to in seciion 

15 or the Cotlrt referf'e.d 
POtI1fJ! 40 ~ from em· to in sectum 17 itl u'Mhk 

"lager '" urtcnn ca,u. . 
to reoO'ller from any pet'son 

(other tJaan at~ employt'.f') respon6-ible u,n(/,er sectwn 
3 for the payment of wages any amaunt dir,.,cted by 
8f.ICh. autlwrity under section 15 or srction 17 to be 
paid by SUM pet'soo, the authcritll shaU recover 
the amount from. the employer of the employed per-
IOn concemed. 

20. (1) Whoever being responsible for the pay-
ment of wages to an 

t~:~tYforOlfenoesunder employed. person contra-
venes any of theprovi. 

sions of afl1l of ths foUowing sections, namely, section 
5 and sections 7 to 13, both inclusitl6, shall be punish-
able with fine which may extend to five hundred 
rupeea. 

(2) Whoever contravenes the provisions of 
section 4 or oj section 6 * * '" shall be 
pwiliiliable with fine which may extend to two 
hundred rupees. 

21. (1) No Court shall take cognizance of a 
ProoedUl'8 in trial of complaint against any 

ol!en~. person for an offence 
under sub-800tion (1) of section 20, unleBll an 
application in respect of the facts constituting the 
offence has been presented under scction 15 and 
bas been granted wholly or in part and the 
anthority empowered under the latter section or 
the appellate Oou.rt granting such application has 
8&nctioned the making of the complaint. 

(2) Before sanctioning the making of a com-
pIa.m.t against any person for an offence under 
sub-section (1) of section 20, the authority 
empowered under section 15 or the appellate 
Court, as the case may be, sha.ll give such person 
an opportunity of showing cause against tl),e 
granting of such sanction, and the sandion shall 
not be granted if such person satisfies the autho-
rity or Cowrt that his default, was due to-

(a) a bona .fide error or bona fol.e dispute as 
to the amount payable to the employed 
person, or 

(b) the occurre1lOO of .an e!mergCf/.C'Y, or the 
ezistence of e~ptional circumstances, 
swh that theperllDn responsible for tlte 
payment of the wages wall unable, though 
eurciBing reasonahk diligerwe, to make 
prompt payment. ar 

(c) the failure of the employed person to 
apply for or accept payment. 

(3) No Court shall take cognizance of tlcoutf'a' 
~ion of section 4 or of section 6. or of a ccmtra 
"ention qf tl7tIJ rule made under 8ect«m. 26 except 



on a complaint made by or witL tbe S&nution of 
an Inspector under this A(lt .. 

(4) In imposing any fine for I~n offenrc under 
Bub-section (1) 'Of soot ion 20 thu Court shall take 
into consideration the amount of any compensa-
tion alrea.dy awarded against the accused in any 
proceedings taken under section 15. 

Z2. No Court shall eIlt~rtain any suit for the 

Bar of suite. 
recovery of wages or of 
any deduction from 

wages in so far as the sum SO claimed·-

(4) forms the subject of an application under 
section 15 which has been presented by 
the plaintiff and which is pending before 
the authority appointed under that 
seotion or of an appeal under section 
17; or 

(b) has formed the subject of.a direction 
under secti9n 15 in favour of the 
plaintifI; or 

Ie) has been adjudged, in any proceeding 
under section 15, not to be owed to the 
plaintiff ; or 

(d) could have been recovered by an appli-
cation under section 15. 

23. ,Any contract or agreement, whether made 
before or after the com-

Cont.racting out. mencementof this Act I 
whereby an employed person relinquishes any 
right conferred by thiB Act shall be null and void 
in 80 far as it purports to deprive him of such 
right. .. 

24. The powers by this Act eonferred l,lpoD 
Powers to be IlxorcisM the Local Government 

by Governor G6neral ill shall be exercised by 
Counoil. the Governor General 
in Council in any case in which the exercise of 
suoh powers affects any persoIll! employed by a 
Tailway administration. 

26. T'Mre shall be displayed in every facWry 0 

~ ~~ 0/ a~· :!t~~ oo;::angAa :: 
of the rules made tMre-

uruler in EngUsh and in the 14r1gttagfl of the majority 
"f the pet"sotUi employed in the factory, as mo.y be 
presoribetl. 

26. (1) The Governor General,,,, Cowwil mo.y 
Rvlu. f1uJ.ke f'uks to ~ the 

prooeilttre to be foUaweil 
by the authorities atul Courls referred to vn sectiom 
15 atul17. 

(2) The Local Government may, s'1Jh:jm to the 
tJOfItrol of the GOVM"Mf' Ge'YIMal in Council, by noti-
fication in the local official Guet.te, make rules for 
the purpose of carrying into effect the proviaiona 
of this Act. 

(3) In particular and without prejudice to the 
generality of the fo:regoing power, • 
rules made u'l'llkr sub-section (2) may-

(a) require. the maintenance of such rooords, 
registers, * returns and notioes aa are 
necessary for the enforcement of the Act 
andpreacribe the form thereof; 
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(II) ~ire the dupk&y in a compiC'UO'UI plact! 

on premises where employment is carried 
on of notices 8pe~fytng rate8 of 'I(J(M,JU poy-
able to persons empUJy#Jd on 8tlM premilel : 

(c) prescribe the manner of giving notioe 
of the days on which wages will M 
paid; 

(d) preBCf"ihe the autltority competent WfJP'J"'O'l6 
under sub-8eCtWn (1) of section 8 ads aM 
omWston8 in respect of which fines may be 
impoW ; 

(e) presortbe tM prOC«lure for the imposition 
oj fines UMet- sectw-n 8 and for tM malWng 

. oj the ded'UCtKm8 referred to in section 10 ; 
(f) prescribe the authority competent to ap-

prove the purposes on which the pro-
ceeds of fines shall be expended; 

(g) prescribe the * • * extent·to which 
advances may be made and the 
instalments by which they may be 
recovered with reference to clauae (b) 

., oj 8ection 12; 
(h) regulate the scales of costs which may be 

allowed in proceedings under this Aot; 
(i) prescribe the amount of court-fees pay-

able' in respect of any proceedings under 
this Act; and 

(j) pre8~ tk abstracts to be contained in 
tk notws required by section 25. 

(4) In making any rule under tMs section tM 
Local Governm,ent may prooi,de that a contravention 
oj the rule SNsU be punishable wit1a fine which may 
~ to two hundred. rupees. 

(5) AU rules made undei- this section SNsU be 
aubject to the condition of fJf'evtous publicatUm,· aM 
tk date to be spMijietL under cla.tUJe (3) of secti.<m. 23 

1oU897. oj tM Gemral ClaU868 Act, 1897, shall not be len 
I'Mn tAree months from tk date on which the drq/t 
of tM proposed rules was published. 
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LEGISLATIVE ASSEMBLY 

DEPARTMENT. 

--

Report of the Select Committee on the Bl1I 
io regulate the payment of wages to 
certain classes of persona employed in 
mdUBtry; with the Bill 88 amended. 



LEGISLATIVE ASSEMBLY. 

We, the undersigned. members of the Select 
Committee to which the Bill furt~ to amend 
the Code of Criminal Procedure, 1898, was referred, 
have considered the Bill and have DOW thehoDoW' 
to submit this our Report, with the Bill as amend-
ed by us aMeJeed thereto. 

2. We have considered the possibility of modi-
fying the Bill by substituting for the complete 
elimination of the first proviso to section 406 of 
the Code of Criminal Procedure, 1898, a provision 
that either the approval or the recommendation 
of the High Court should be a condition precedent 

BIJILA : 
T~ 311t AvgullC, 1935. 

to action by the Local Government under that 
proviso. A majority of the Committee are in 
favour of retaining intact the substance of tbe 
Rill. 

3. The only cha.nge which we have made in 
the Bill is of a drafting nature and is self-explana-
tory. 

4. The Bill was published in the Gazette of 
India, dated the 16th February, 1935. 

5. We think that the Bill has not been 80 altered 
as to require re~publicatjon, and we recommend 
that it be paasf'-<ias now amended. 

N. N. SIRCAR. 
H. D. CRAIK. 
L. GRAHAM. 
SANT SINGH. 
AS.AF ALI. 
GHULAM BHIK NAIRANG. 
S. N. SINHA. 
SHAM LAL. 



.).. 
{As ..uoumED BY TIlE SEIBOl' OoIOUTl'EE., 

(Weds printac1 in italiol indio. the amea4menb 
11IIPItecl by the Committe .. ) 

A 

BILL 

J'wtJwr II) amend 1M Ootk of Orimtnal Pf'OIJ8d.tIJf8, 
1898. 

WBBBE.AS it is expedient further to &mend the 
Code of Criminal Procedure, 1898; It is hereby V of 1898. 
euoted 88 follows ;-

1. This Act may be called the Code of Criminal 

8hGI't title. 
Prooedme (Amendment) 
Act, 198 . 

I. In section 406 of the Code of Criminal PIOO6-
AJllllQdmeut of aeotioD dure, 1898, the M't pro- v of 1~9.~. 

4oe. Ao& V of 1898. viso aM the word " ftwther .. 
'" t1ae II!IOOtWl prot1iBo shall be omitted. • .. 
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